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) whether this will help in manufacturing
a million motor cars of the Russian Volga
type; and

(d) if so, the time by which the final deci-
sion in this regard is likely to be taken?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F.A. AHMED): (a) to (d).

Government have no information.

DHANRAJ MILLS .

*858. SHRI MADHU LIMAYE: Will the

Minister of COMMERCE be pleased to
state:

() whether it is a fact that in reply to a
question during the Budget Session on
Madhusudan Gordhandas he had stated that
the Mills who had transferred their licences to
Dhanraj Mills with the approval of the
Textile Commissioner had been balcklisted ;
and

(b) whether blacklisting has in fact been
done in this case?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b). The
Commerce Minister haa stated that action
was being taken to balck list the firms con-
cerned. Action was taken but it was found
later that as the matter was subjudice black
listing could not be done.

PROMOTION OF SHAREHOLDERS' ASSOCIA-
TION IN PRIVATE COMPANIES
*859. SHRI R. K. AMIN: Will the Minis-
ter of INDUSTRIAL DEVELOPMENT
AND COMPANY AFFAIRS be pleased to
state:

(@) whether Government propose to pro-
mote and strengthen the Shareholders Asso-
ciation as a check against the mismanage-
ment by directors of a private company;

(b) if so, the steps proposed to be taken in
the matter; and

(c) if the reply to part (a) above be in the
negative, the alternative steps taken so far
or to check the malpractices indulged by
managing Directors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a) to
(c). The Indian Companies Act, 1956 pro-
vides a framework of rights and responsibili-
ties which provide accountability of the
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meamagement to the sharcholders and check
misuse of power by them. While Govern-
ment welcome shareholder’s associations
whose main object is to create an imtetest
among sharcholders and educate them in the
proper exercise of their rights and responsi-
bilities, Government do not have any propo-
sal or promote or strengthen shareholders
associations which are voluntary organisa~
tions,

The Companies Act contains several provi-
sions which are designed to check mal-
practices indulged in by managing direc-
tors.

aw gt {T ey @uw areect

w W fed m awan

*860. &t srzw fagrdr arndy : v
o geft 97 J9 ¥ T w461 e

(%) ¥ 3g 9= ¢ 5 srfaw wri
Y9 AT #RX T €T arRT
gfram g A@d T fraw & R
T FQ’ AT J T AT & T
87 A AR g 8 arely
& fazg fawmitg s e wark ok
taR IR g o e} W@
[

(@) wrag ¥ g & fr o ww
¥g e A gy T 9n, 99 /W
Ky Al #X qga+ @WF AT
* gfaw Y svaven faam w ar fis
I AR A OGN AN Ay 2w
AT #R agaE v ATl & fae
orf sy T A Iy, @)

() afz g, &t 37 svaTEA A QA
afed o Fqr I g ?

A WAl (ﬂ'.? wo Ho gm)
(%) “fram & sqER s & & fad
1§ sriard 7 M wfy | Afew v &
AT T AT A A AT Aqw
AT & T S FHAIE! & fawy
wriart o wot &

(=) sty

() waver 74 95700





